FRIDAY, OCTOBER 20, 2023

'FORM B

FPUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF
YASHKIRTI TOURS AND TRAVELS PRIVATE LIMITED

PARTICULARS DETAILS

1. | NAME OF CORPORATE DEBTOR  Yashkirti Tours And Travels Private Limited

2. | Diate of Incorparafion of Corporate Debéor| 18062001

L | Authory under which Comparate Deblor | RoC — JAIPUR
& corporaled Fegistered

4. | Corporale Idenfty Mo, Limed Liabiity | US3040R2001FTICO1 7067
Idenffication Mo. of Comaorate Debbor

& | Address of the registered office S.p-iq::palll-E-Lﬁ.shn'a:l Comples, Transpor: Magar,
iffica (i amy] of Corporate Dethor Jaipur, Rajasthan - 102004

B. | Dabe of clesune of Insohensy
Risolulian Process

16zh Oectober, 2023

i | Liquidalion cammencament dals 17th Ociober, 2023 (Copy of crder uploaded
af Corporale Dealbrlor on Han'ike MCLT site on 181072023

&, | Mama & Regisiraton Numbar of Instlwercy - Suhas Dinkar Bhattbhatt
Professional acling & Liguidalr | Regn. No: [BETFR-002NP-NOSTE0 7201811 738
Address and Email of S Iouidator 520, Grand K-10, Behind Aanis K-10 | Qpp, Honast

a5 registanad with the Board Reslaurant, Maar Genda Circl,Vadodara, Gujaral -
390007, Emall; casuhasbi@amail com

ke

10| Adiiress and e-mall bo be used for
corespondenc win the lqudaor

520, Grand K-10, Befind Allanlis K-10, Opp. Hanas]
Restzurant, Mear Ganda Circle, Vadodara, Gujarst -
J50007, Email: cirp.yashkirtiggrmad com

11.| Last dake for submission of Claims 612023

Malic |5 henstry given that e Malional Compary Law Trbursl Ahmedabad Bench has ondered i
cemmancament of iquidation of the Yashkirtl Towrs And Travels Private Limited on 17H00023 {Copy
of ardar upioadad on Hon'hle NCLT stean 1801002023,

The staehaldans of Yashiirti Tours And Travels Private Limited ara hareby calad upon fa submd thair
claimswilh proolon or belone 16ATTEN23, tote louidaior a1 the address mentoned against ilem Mo, 10
The frandial credtors shall submif thelr chaims with proaf by electranic means ceiy Al other crediars may
submit fha claime with the proofinparson, by post or by lactonic meare.

Submizsion of false or misleading procfof claims shall atiract penalies.

) :a%e 3 ahakeholler doas not dubend 63 daims dunrg boudaion process, e ciams subratied by sucha |
stekeholder during fhe corporate insohvency resclution process under fha 221 (lnsolvency Resolufion |
Procass for Corporabe Parson) Reguiaions, 2016 shallba desmad bobe submittedunder sacion 38,

Date ; A 102023 . Buhas Dinker B "
Place : Vadodara Mr. Suhas Dinkar Bhattbhatt |

—_

Equitas EQUITAS SMALL FINANCE BANK LTD.

sursrus s (Previously known as Equitas Finance Lid)
Corporate Office: 4th Floar, Phase - |I, Spencer Plaza, Mo, 769, Mouni Road,
Anna Salai, Channai, Tami Madu - 600 002

POSSESSION NOTICE
(Rule 8{1) Of The Security Interest Enforcemeant Rules, 2002}
LoanFacility Account No's ELPSURTAMZZSS1! TOM0045T0953 &
EMFSURTADOZZS0! T00004570940

Whareas, TheAuthorized Offices ol the Equitas Small Financa Bank Leniled Lid a Bankng
Comgany incomporated under the Comganies Act, 1956 and carrying on the Banking
Business under the Banking Reguiation Act, 1945 having is registered office at 4th Floor,
Phese ||, Spencer Plaza, 769, Anna Salai, Chennal, Tamil Nade G002, State Office &
Equsias smail Finance Bank Limited 305-306, 3rd Floor, Abhishres &drod, Mear Sunrisa
Mall, hanzs Circle, Judges Bunglow Road, Bodakday, Ahmedabad, Gujaral 380015 and
one of the office al Equitas Small Finance Bank Limited, Kaushailya BP-8, First Floor,
Kaushalya Tower, Main Road, West Palel Nagar - 110003, under the Securitization and
Reconsinechon of Finencial Assets and Enforcement of Secunty Interes! Act, 20802 and in
exarciss of powers condemed undar seclion 13012) resd with rule 3 of the Securily Inlerasl
(Enforcement) Rules, 2002, issued a demand notice dated 20005/2023 calling wpan
AppicantBorowen'Co-Applicant Co-Borrowen Guarantorsivorigagors (1) Mr. Ramhans
Gurjar Sio Mr. Shri Narayan (Apglicant (Bormower & Morigagor] (2] Mrs. Karan Bai Wio Mr,
Ramhans Gurjar (Co-Appicant! Co-Borower & Mortgagor), fo rapay the amaunt
mantianed in e notice being Rs, 4,41,604/- (Rupees Four Lakhs Forly One Thousand
3 Hundrad Four Only) az on 18.06.2023 with subsaquant interest, penal inberas!, charges,
costs elcas per the agreementis) within 60 days from the date of receipt of the saad nofice.
The Appbcant | Bomowar’ Co-Applicant/Co-BorrowenGuarantors! Morlgagars, having
failed o repay the amount, notica is hereby gven o the ApplicantBorower' Co-
AppicantCo-Bomowen'Guaraniors’ Morigagors in paricular and the public ingeneral that
pursuent to the Order of Additional Chisf Judicial Magsirate, Kathar, Surat passed on
16.08.2023 the undersigned authorized officer has laken possession of the propery
described harein balow n exarciss of powers confermad on himher under secton 134) of
the said Act read with rube B of the zaid rules on this 15th day of October of the year 2023,
The Appicant | Bomowen' Co-AppecantiCo-BormowenGuaranions’ Morgagors attention is
irvited 1o provisions of sub- saction (B) of Secton 13 of the said Act in respact of ima
available, to redeem the secured assets.

The Applicanl | Barrowesr/ Co-Applicant | Co-Borrower [ Guarantars | Morigagors in
parlicular and the public m genaral & hareby caulioned naot b deal with the propary and
army dealings with the property will be subpact 1o the charge of Equitas Small Finance Bank
Limited for ihe amount of Rs. 441,604/ (Rupees Four Lakhs Fory One Thousand Six
Hundred Four Only) as on 18.05.2023 and interest thereon from 19.05.2023.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Residential Property Owned By - Mrs. Karan Bai Wio Ramhans Gurjar &
Mr. Ramhans Gurjar Sio Shri Narayan

All that right and inlerestin property bearng flaino. A-102, admeasuring super built up area
474 14 57 feeti.e. 44.06 sq. mirs ard built up area 300.60 5q. festi.e. 27.94 30, mirs and
carped area 275.00 sq. feet be. 25.58 5q. mirs. on st fipor together with undivided
proporfionate land underneath said building known as Building no, A and project known as
*SHIVSHAKTI RESIDEMCY™ on plot no. 252 and 276 in socety known as “SHREE
WINAYAK VILLA” non agriculture land situated kand bearing revenue survey no. 5711, 5772
ard 58 bhock no. 63 (as per KJP block mo. 63252, 6NZTE) iolal block admeasuring anea
4097 5.00 sg. mirs of Village - Dastan, Sub Disi- Palsana, Dist- Surat., Four comess of said
propery - Morth ; Adj. plotna. 275, South - Adj. flat no, 101 of bulding-&, East - Adj. flatno,
103 of buikding-A, West : Adj. society read and 0TS,

Date: 201 0/2023
Place: Surat

Authorisad Officar
For Equitas Small Finance Bank Lid.

[ LR e N |

HEAD DFFICE : 206 BUSINES ¥, § ROVAL PAR HER. KALAWAD RO RAJHDT - 360005
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" WVijay Commercial Co. Operative Bank Ltd.
"Vijay Bhavan', Kanak Road, Ra)kot.

Appendix IV (SEE RULE B(1)) POSSESSION NOTICE

WHERAS, The undersigned beng the Authonied Uicer of The Vigay CLommerciad Lo, Upp. Bank Lid., Raghet under the ~SeCunitiiabion

and Hecoritreiaon of Faanciad kasets and Erloscament of Security nleresl (At 2002 (54 of 20012 | and i Eadrinid Of Dol conlermed
wnder Sec 13 12| read with Eule 3 of the Secunty interedt | Enhoroement) Bule, JO007 adusd dermand nobce on the Sale &5 menihomned
Balow calbing Lupon the Borroser to regay the armaunt renBaned i/ ERe saad naofce woikin 8 days fram the date of recowpd of iRe i
mOhCE i per the details grien im Do Lable

Name af The Borrower | Co- Bomower | 13(2) Notice Date] Descriotion of -

Mortgagor | guarantor | Loan AJC Na. and Amount ption of Mortgaged Pro

(1) Term Loan &/C. No 001032591 1000784 Ot 3103023 | imvmdviable Progerty Satuatéd n Ragkot City, Gomndal Road
Vikash Aufa And Trector Paets, Praprieion 1 MNr. Balashram, City 5 ey WWarc Mo, 7 ':.‘!'r Sury ™y No. 168
Lalaben Labthhai Shah |(Barmower) 1,74 38 339). Admeasunng Area Approa. 1.20-833-00 5. Meter And Liby
{2)Cash Credit Loan A/C. No. 00102461 1000632 ] s One Crore | Survey Mo 169, Admeasuring Area Approa. 68-25 54 Meter
Vikash Agency, Proprietar Miteshbha Covanty Four [ 17013l Land Area Admeasuring 188-08 5q. Mis. ) Constructed

Lafthai $hah |Borrower] Bulkthing Known As  Chunawala Lhamber , Shop No.d

DE A8 - Sk - flE Aailhiiped oMipes,
R DA LIRG RESENCUL, PIRARCAL BERVICT PYT | MO Recosory Dedl, Bajiol

Lalkh Thirty ! 2
{A)Cash Credit Loan 4/C Mo DOT02461 1000631 e Carpet Area 421-6], Rajeot Dist L5ub-Deit. Rajkot Vide Regd
= - 5 FrY - e ! Uk i
12} Wikash Enterprise, Propretor Ojashbhai R Sale Deed Mo, 204771999 In Name of Ealaben Lalitbhai Shah
Lasthhai Shah |Borrower] . o | Bounded By As Under With | Hypothecation Of Goods
L o hree Hyngne = ) ik o P
{4} LakhdhirsinhRanjitsinh Jadefa [Guarantor) | " undred | pook-Debts.) North :- Sh op No. 3, South ;- Other property
B, THir, M=l o 4 . T T m T

{5} lentilal Chhaganlal Dhananl [Guarantor) Ty Mirs2 East - Other Property, West:- Gondal Road [Symbodic
&) Kalaben Lalitbhai Shah [Guarantor) Orily Potsesosnn Taken on dated 17-10-2023
The Borrowar Fuay g fmled o regary B amourd mernioe rohoe 5 feretny g B0 e borrowenr el B puber o e T T e
e |Besn pOSSerss0n Of the propery described heren abowe menbonsd Bhhe n eosrcss of Dowens, corderred on P | e uraded Se 1304 ) of Thee
maid (Act. 20027 mad wih Fule B of the saxd rule on e date merhored in S atoww tabin “The Bomoeer's aBecton s mmeded 5D proweson of Spt
Sec {8) of Secton 1] of the A, in respect of Sme svadable. o redesm he secured assels  The Sorowes in parboulsr B e oot a8

herahy caullorad notl o daa! with he property and any deaing Wi ke proparty witt B bt t e charge of e
Wigy Commercal o Opo Bank L Rajlol for fe srmourd ara bt hereon marfonsd n e sboes ks Sign, Authoriped Officer -
Oate ;- 20-10-2023, Place:- Rajhot Vijay Commercial Co. Operative Bank Ltd. - Rajkot

Public Notice For E-Auction For Sale Of Immovable Properties

Sale ol Immovable properly morlgaged o 1IFL Homea Finanos Limiled {Foamérty known as india Infdling Housing Finanos L) (HFL-HFL) Corporale Offce al
Flob Mo, 98, Udyog Vinar, Phase-IY, Gurgaan-122015 (Haryana) and Branch Office at “Ananddham Complex,1st Floor.S8hop Mo 58,7 Bus Stand
Rpad Veraval - 362265" under the Securitisation and Reconstruction of Financial Asssts and Enforcament of Security Interest Act, 2002(hareinafter
“ACT)L Whereas tha Aubhorzed Crifcer ("A07) of IFL-HFL had takan the possession of the folowng properyies pursuant 1o fhe notice issued VS 132} of the
Agt in the foliowing loan sceounta(proapect nos with @ nght to 224l the sams an “A5 |5 WHERE IS, A5 15 WHAT |5 BASIS and WITHOUT RECOURSE
BASIZ" Tor realstion of IIFL-HFL's dugs, The Sde will be done by the undersigned Seouch e-aichion plalloen provided af e websile:
wwniiflonefome.com

SALE CUM AUCTION NOTICE

Barrower|(s) [ Demand Notice Description of the lmmovable '_[ue of Phypslesl Pessessbon Reserve Price
iz Date and Amownt propertyl Secured Asset 01 -Och2023 R, 18,.14,000/-

fGusrartor{s) 20-5ep-2022 Rs. 19,34,4041- | Al that parl and parcel of the praperty [Total Oulstanding {Rupess Eighteen Lakh
1. Mr. RamashibhalH | {Rupess Ninatsen Lakh Thirly | bearing 22801, 230 And 239, | As On Dabe 16-Oct-2023 | Fourteen Thousand Only|
Wandamwala Four Thousand Four Hundred | Sdmessuning Area 615 3q. FL, 24001- 3
2 s Bharat R Nty Four nly 2.6, Dolat ress , Ne Raibeay Staton, | £ SLTH- _  |Famest Teney Bupost A
Wiandenwala Bid Increase Amount | Veraval, J62265, Gujarat India 13??-. Sinly Four e 15““[':‘_?“-[?335_' v
{Prospect No 863331 | Rs. 25,0001 (Rupses Twenty | (Carpetanea admeasuning S34.589, | 10000 One Hundred I;g.ngg:';dm ) T
& S42604] Five Thausand Q) i) Sizehy G Oy | i

Date of Inspection of proparty EMID Last Diate Dadal Tima of E-Auction

15-Mav-2023 1100 kirs 1400 hrs 17-Mov-2023 till 5 pm. 20-Mov -2023 1100 hrs.-1300 hrs.

Maode Of Payment ;- EMD paymanks are fo be made vide orfine mode anby. To make paymants you hie §o vist hitps:Dweew, iiflonehome.com and pay
throughlink ivalable for the property’ Secured Assel only

Mate: Payment ink lor each propertyl Secuned Assel isdferent Erdure you ane using ink of \e propey’ Secuned Assel you intend o buy vide publc sudion,
Far balanca payment, upen successfiul bid, has to pay through RTGSMEFT. The accounts deals ana as follvws: &) Mame of the Accound:- IIFL Hoene
Finance Lid., bj Mame of the Bank:- Standard Chartered Bank, ¢) Accound No:-S00287%oons  followed by Prospect Mumber, d) IFSC Cede:-
SCELOOZ6001, &) Bank Address: Standard Chartered Bank 80 M.G. Road, Fart. Murnbad-400004.

Maobe: Eariier Auction Motice dated 17-10-2023 dispafch dated 18-10-2023, heraby standswithdrawn,

Terms and Conditions:-

1. Forparticipating in e-auction, Interding biddans regquined to regester their detais with the Senice Provider httpa:thesw. |Iflorehame.com well inadvance
and has o create tha legin accound, login B0 and password. Intending biddars have bo submil ! send their“Tender FORM® along with the paymant delaks
towards EMD, copy of the KYC and PAN card &t fhe above mentioned Branch COffice

2. Thehbidders shall nprose Shair offer in multiple of amauntmantioned urder the calamn “Bid Increase Amound, Incase bid & placedin thelast Smiruesof
thie cdosing time of tha auction, the cosing time will aulomaticaly get estended for & minues

3. The suceesedl badder should deposit 25% of the bed amount (after adjustrg EMD) within 24 hous of the accaplance of bid price by the A0 and the
balance F5% of the bid amount within 15 days fom the dats of confimation of sale by the secured creditor. A1l deposil and payment shall be in the
prascibed mode of payment

4. The pirchasar has to baar the cess, apoicable slamp duty, feas, and any ofes statulony dues ar other dues like municipal i3 elecincty changes, land
anid 31 oifwr incidantal costs, charges induding & taxes and rates ouigaings relating b the propery.

5. Bidders are advised ta g0 Toogh Tie websile hilps: Twweiiflonehame.com and hitps:seswiilcomthome-loansiproperies-far-auctian for
detailed lerms and condilions of ucion sale & sucionappheation form bedore aubertfing e Bids lor taking pait in e e-auchon s3le proceedings.

6, Fordetals, help procedune and cnling Iraining on @-auclion prospecte Didders may aontact the Service provider E mail ID0- sucdion b gGill com, Support
Hedplire Muenbers: @800 2572452

7. Forary quary riflated bo Property defails, inspedion of Propay and Cnling bad elc, call IFL HFL foll free no, 1800 2072 458 from (930 brs to 18:00 hrs
between Monday to Friday orwrite to email;- auction hl@#l com

&, Hotica is hamtry gian to abova said bormowars o collect the househiold aricles. which wera ing in the secured asset at the sme of Bking physical
possassion within T days, atherwise [IFL-HFL shal not be responsible for any loss of praperty undar the circumsiances

9. Furthertha noticeis heraby given fo the Bomower's, thatin casa they fail o collact fhe sbowe zaid artid es same shall be sold in sccondance with Law,

10. In case of dedault in payment at any stage by the successiul bidder / suciion purchaser within the abave stipuisted time, the sale wil ba cancaled and the
amioun already paid wil bedorfeited {induding EMD Y and the propsrty will ba Bgsin put tesala.

1. AD reserves the rights to postponeicancel ar vary the famms and cond fon of terdan'aucion withoul assgring any resson thersol, Incase of any dispala in
tenderifuction, the dacision of AD of IFL-HFL wil be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6] OF THE SARFAESI ACT, 2002

Thie Borrower ane he ey nalified o pay he sum as menfionsd aboyve aforsg wilh upls dated inleresd and ancltary expenses badore fhe date of Terdenfuclian,
faiing which the property wil be aucionedsold and balance duas i any wil be recovened wilh interest and cosl,

Place : Meraval Oate @ 20-10-2023 Sdl-Authorised Officer, IFL Home Finance Limilid

-

s MANAPPURAM HOME FINANCE LIMITED

¥ MANAPPURAM §3[0])} | FORMERLY MANAPPURAM HOME FINANCE PVT LTD

peinabedeall  CIN : UG5023KL2010PLCO3N 79

Unit 301-313, 3rd Floor, A wing, Kanakia Wall Street, Andheri-Kurla Road, Andheri East, Mumbai - 400033,
Contact No.: 022-68194000/022-66211000. Branch: SURAT

Wi are issuing this Sale Notice lo the Borrower's, Co-borrowen's and Guaranlon's mentioned in Sr. Mo, 1 under the
securitization & Reconstruction of Financial Assets and Enforcernent of Security Interast Act 2002, advising them 1o clear the
liability as mentionad bedow within 30 days from this date failing wihich the secured property mentioned in balow description will
be sold by Public Auction as detailed under the provisions of Section 13{4) of sub rule 6 of Rule 8 of the Securifization &
Reconstruction of Financial Assets and Enforcement of Securty Interast Act 2002, on the date mentioned below for recoveny of
dues, Alsogiving Auction Notice 1o the Borrawer's, Co-bormower's and Guaranion's mentianad in Sr. No. 1 under tha said act,

S| Loan Borrowers, Description of Date of [Outstanding| Reserve | Property | Auction

Mo.| Account | Co-borrowerls the Inmovable  |Possession| Due Price and | Inspection| Date &

Number | & Guarantoris Property Amount EMD Date Time
Mame inRe. [amountin Rs.

1 |PUSOPUL | KAPILESHRWAR PLOT NO: 106 (1-10- Rs. Rs. 25-10-2023 | 20-11-2023
ONSO000 |  GANGARAM SHIVDHARA 2023 6,39.818,- | 702 950/ till
05009416 PATIL, ANITA RESIDENCY & Rs. 03:00PM

KAPILESHVAR | VIBHAG-2, BESIDE 1,75, T8/
VAREDA & GARDEN CITY
MATHULAL | JOLWA, SURAT, RO
TUMBARAM BAGUMARA,
DEVRA SLIRAT, GUJARAT,
Pin: 384305

Place of Auction: Manappuram Home Finance Ltd, Office No.207, 2nd floor, Pashakha Building, Bis. Nirmal Children Hospital,
Mear Civil Hospital Cross Road, Ring Road, Suratl- 395002,

Terms & Conditions: [1] To participate in the Aucton, the intending bidders have 1o daposil eamest monay by way of DD
favouring “"MANAFPURAM HOME FINANCE LIMITED", [2] The Swccessful Bidder have to pay 25% of the Bid Amounl
immediately on the Sale beng decided in his [ her favour excluding the eamest money deposited and the balance sale price is to
be remitied within 15 days from the date of communication of sale. [3] If the Successiul Bidder defaults in effecting payments or
fails to adhere to the ferms of Sale in any manner, the amount already deposited will be forfeited and he / she shall not have any
claim on such forfeited amount. [4] If for any reason, on the day of Public Auction, the reserve price is nod materialized then the
Authorized Officer reserves the right to call for tender / privale treaty without giving any further notica to the Borrower/s, Co-
borrower's, Guaranton's and general public atlarge., 1o deal with the property concerned, at a convenient date theraafier, [3] The
Sale will be on “as is where is basis” and "as is what is basis”, persons interestad should make their own independent inguirias
as to the litle of the property and claims/dues from Govt. [ Semi Govt, Department if any, affecting the property. Any statutany or
olher dues payable and due on these properlies shall have 1o be borne by the purchasersiedders anly, All the expenses of
whatlever nature including stamp duty, registration charges, ransfer fee, elc. of getting property fransferred shall be bome by
the purchaser onty and the Company shall not in any way be liabée for the same, [6] The Authorized Officer reserves the right to
accept orreject all or any of the bids or postpone | cancel the auction without 2ssigning any reason there of including addition or
deletion of terms and condifions of this adwerisement [ sale without any Notice, at his discretion. [T] The intending bidder on
remitting the EMD amount may verify the copies of the property documents held by the Company during the office hours before
the Auction date. [8] Please note that this is not an Offier to sall the property describad above but anly an invitation to the public to
make an Offerto purchase by participating in the Auction/idding.

Date : 20.10.2023
Place : SURAT

Sd/- Authorized Officer
For MANAPPURAM HOME FINANCE LIMITED

FEDBANK FINANCIAL SERVICES LIMITED
Registered Office: A Wing, Unit No.511, Kanakia Wall Street,

Andheri - Kurla Road, Andheri East, Mumbai, Maharashtra — 400093

uarantor tha

e below described immovable
property mortgaged to the Authorised Officer of FEDBANK FINANCIAL SERVICES LIMITED, the Possession of which has been taken by the
Authorised Officer of FEDBANK FINANCIAL SERVICES LIMITED, will be sold on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE
IS” basis, offers are invited to submit online through the Web Portal of our e-Auction Service Partner, M/s. Inventon Solutions Pvt. Limited
(Inventon) i.e. https://auctions.inventon.in by the undersigned for sale of the immovable property of which particulars are given below and For
detailed terms and conditions of the sale, please refer to the link provided in Fedbank Financial Services Limited (FEDFINA) Secured Creditor’s
website i.e. www.fedfina.com &Link https://www.fedfina.com/public-notice-for-auction-cum-sale/ .

Property bearing Flat No. 401, on 4th Floor, admeasuring 132 Sq. Yards. Super Built up areaas a
member of ARUNODAY ASSOCIATION known as “Krishna Apartment” Situated at Sub Plot
No. 10 [Old Sub Plot No. 10 & 9(Paiki)] of Final Plot No. 741 of TPS 3/5 Varied of Mouje

Description of Properties

gag a Yy g : -H orporate Ormice
at Plot No. 98, UdyogVihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at"Plot No. B-201 admeasuring 312.21 sq.ft., Merry Golg
Apartment, Jeeheet Park, Bh Green Fuel Restaurant, 150 Ft Ring Road, Nr. Madhapar, Chowkadi, Rajkot, Gujarat, India"/ "Ahmedabad Commercg
House, 4th Floor, Commerce House 4, Nr Shell Petrol Pump, Anandnagar Road, Prahladnagar, Ahmedabad - 380051"/ "Ananddham Complex,1s!
Floor,Shop No.5,6,7,Bus Stand Road,Veraval - 362265"/ "Sn 1,2,3. Kalptaru complex,Parshwanath Society,Near Maniratna studio,TH
Road,Vijapur,Dist: Mehsana - 382870"/ "Office No.701, 7th Floor, 21st Centuary Business Center, Near Udhna Darwaja, Ring Road, Surat

395002"/ "Shalibhadra complex, First Floor, F-1/F-2, Summer club road, OppOswal Hospital, Digvijay Plot, Jamnagar - 361005" under thg
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Office
("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loar
accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS, AS IS WHAT IS BASIS and WITHOUT RECOURSE BASIS" for realization oflIFL:
HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com.

|~ Borrower(s) Demand Notice Description of the Immovable Date of Physical Reserve Price
Co-Borrower(s) / Date and Amount property/ Secured Asset Possession s. 13,24,000/- (Rupees
Guarantor(s) NIl D 12,94,78911 Al that part and parcel of the property 26-Aug2023~ | Thirteen Lakh Twenty Four
T_Mr. Sudhakar | (Rupees Twelve Lakh Ninety| bearingB - 104, 1st floor, Block B, Sa”kalﬂm Thousand Only)

Maganbhai Patil Four Thousand Seven Avenue, Carpet area admeasuring 333 Sqi  On Date 05-Oct-2023 | Earnest Money Deposit

Eguitas EQUITAS SMALL FINANCE BANK LTD.

smumeauein  (Previously known as Equitas Finance Lid)
Corporate Office: 4ih Floor, Phase - 1|, Spencer Plaza, No. 764, Mount Road,
Anna Salai, Chennai, Tamil Nadu - 600 002

POSSESSION NOTICE
{Rule 8{1) Of The Security Interest Enforcemant Rules, 2002}
Loan/Facility Account No's
700000813493 EMFSURTAOO25861 & TOO00051 7982 | ELPSURTAO025862
Whareas, The Suthorized Officer of the Eguitas Small Financea Bank Liriled Lid a Banking
Company incomparated under the Comganies Act, 1956 and carrying on the Banking
Business under the Banking Regulation Act, 1942 having Hs registered office af 4ih Floar,
Phase ||, Spencer Plaza, 768, Anna Salal, Chennai, Tamil Nadw GODN0E, State Office &t
Equtas small Finarce Bank Limited 305-306, 3rd Floor, Abhishres Adrod, Near Sunrise
Mall, Mang Circle, Judpes Bunglow Road, Bodakdey, Ahmadabad, Gujarat 380015 and
ang of the office at Equitas Small Finance Bank Limited, Kaushailva Tower, BP-3, First
Floor, Kaushatya Towsr, Main Road, West Patel Magar - 110008, under the Securitization
and Reconsineclion of Financial Assels and Endorcemend of Security Interest Ac, 2002
and in exerose of powers conferred under section 13(12) read with rule 3 of the Sscurity
Interas! (Enforcement) Rules, 2002, ssued a damand nofice dated 20/05/2023 caling
upon ApphcantBorrowen Co-ApplicantCo-Borrower/GuarantorsiMorigagars (1) Mr.
Gautam Rajeshkumar Ramnath Sfe Mr. Ramnath {&pplicant [Borower & Morlgager)
(2} Mr. Gautam Ramnath Sio Mr. Ramfer (Co- Agplicant'Co- Borrowar & Maortgagor) &
(3) Mrs. Gautam Dhanpattidevl Wo Mr. Ramnath (Co- Agplicant / Co- Bomower &
Mortgagar), to repay e amaount mentoned in the notice being Rs. 11,41,313- (Rupees
Eleven Lakhs Forty One Thousand Three Hundred Thireen Only) as on 18.05.2023 with
subsequent inferest, penal inferest, charges, costs etc as per the agreament]s) within G0
days fram the date of receipt of the sad nofice,
The Applicant / Bomowen Co-Applicant/Co-Bomowen'Guarantors! Moripagors, having
failed o repey the amount, notice is hereby given to the Applicant/Bomowen Co-
Applcant'Co-Borawen'Guarantors/ Morigagors in parficular and the public in general that
pursuant to the Onder of Princgal Senior Civil Judge and Addilional Chie Judicial
Magistrate, Olpad, Surat passed on 05.09 2023 the undersigned authorized officer has
taken poszession of the propeny described herein below in exercise of powers confemed
aon hirm'her under section 13(4) of the said Act read with rule 8 of the said rules on this 15th
day of October of the year 2023,
Thadppicant | Bormowen Co-AppecantiCo-Bormowen'Guarantors’ Morgagors attention is
invited to provisions of sub- section (B) of Section 13 of the said Act. in respect of fime
available, o redeem the secured assels
Tha Applicant { Borrower/ Co-Applicant | Co-Baorrower [ Guarantors { Morigagars in
particular and the public in general s hereby cautioned not to deal with the property and
ary dealings with the properiy will be sutject 1o 1he charge of Equsias Small Finance Bank
Limited for the amount of Rs. 11,41,313- (Rupees Eleven Lakhs Forty One Thousand
Three Hundred Thirlesn Oaly) &5 on 18.05.2023 and interest therson from 19,05,2023.
DESCRIPTION OF THE IMMOVABLE PROPERTY
Residential Property Owned By
Mr. Gautam Rajeshkumar Ramnath S/o Mr. Ramnath & Mr. Gautam Ramnath
Silo Mr, Ramfer & Mrs. Gautam Dhanpattidevi Wo Mr. Ramnath
All that piaces and parcel of property bearing Plot no. 35 (After KJP plot no. 111/33),
admeasuring area as per booking plan 88.01 Sg. Mirs (As per passing plan
admeasuring 159.79 Sq. Mirs) (As per construction admeasuring 55,29 sq. mirs) alang
with undivided share in society road and COFP admeasuring anea 51,93 sq. mbrs Total
admeasuring area 169,94 sq. mirs in residential socsety known and named as “SHREE
FAJ MANDIRE RESIDENCY non agriculture land stuated beanng BLS. no 221 22212 ts
block no. 111 admeasuring Hec 1-BB-18 aare sq. mirs of Village -Syadala, Takka -
Dlpad, District - Swrat. Four corners of said property:- Morth . Adj. Road, South : Adj.
PlatNo. 36, East: Adj. Road, West : Adj. Plot Mo, 34
Date: 201072023
Place: Surat

Authorisad Officer
For Equitas Small Finance Bank Lid.

S S S - 2.Mrs. Dipali Hundred Eighty Nine Only) | Ft., Near Vasant Vihar Part 1, Near Rs.13,97,013/- (EMD) Rs. 1,32,400/-
2#:&2@!2_% Etﬁi aSe;t?]a rmti in the District of Ahmedabad & Registration Sub District of Sudhakar Patil Bid Increase Amount | Sunatinath, Nava Naroda,Ahmedabad - (Rupees Thirteen Lakh| (Rupees One Lakh Thirty
garl. (Prospect No | Rs. 25,000/- (Rupees Twenty 380025 (Area admeasuring 301 sq. ft.) Ninety Seven Thousand Two Thousand Four
RESERVE PRICE (IN RS.) Rs. 80,19,000/- (Rupees Eighty Lakhs Nineteen Thousand Only) IL10095319) Five Thousand Only) . Thirteen Only) Hundred Only)
3 : : 1. Mr. Hirabhai | 30-Aug-2022 & Rs.17,92,694/t All that part and parcel of the property 12-Mar-2023 Rs. 20,47,000/- (Rupees
Eﬁgg&g; D“g%"éﬁm FE\\ESF?% 'FT‘F(é';B'Zﬁ K) Rs.8,01,900/- (Rupees Eight Lakhs One Thousand Nine Hundred Only) MithabhaiRathod |  (Rupees Seventeen Lakh | bearingPlot No. 12012, Glorius Gold, admeat—rsrar Otstanding—As|  TWenty Lakn Forly Seven
2.Mr.Chirag Hira |  Ninety Two Thousand Six | suring 604 Sq. Ft, Kalawad Road, At} Thousand Only)
, , . ; . . OnDate 05-Oct-2023
FINANCIALSERVICES LIMITED bhai Rathod Hundred Ninety Four Only) | Metoda, Tal-Lodhika, Rajkot, Gujarat, India: ¢ 4873 965/ (R p
. 3. Mrs. Rasilaben 360021 -18,73,265/- (Rupees "Eamnest Money Deposit (EVID
BID INCREMENTALAMOUNT Rs.50,000/- (Rupees Fifty Thousand Only) ; s Bid Increase Amount . Eighteen Lakh Seventy | ~ Rs. 2,04,700/- (Rupees
! HirabhaiRathod | po 9z 000/ (Rupees Twent (Carpet area admeasuring 876 sq. ft. and Three Th qT 04, p
LAST DATE, TIME AND VENUE FOR]| Tj . . : - (Prospect No = P Y Buily up area admeasuring 1007 sq. ft.) ree Thousand Iwo | Two Lakh Four Thousand
SUBMISSIOI\] OF BIDS WITH SEALED Till 23rd November, 2023 latest by 05:00 P.M. at — Fedbank Financial Services Ltd., Office No. IL10111918) Five Thousand Only) | Hundred Sixty Five Only)  Seven Hundred Only)
_ — i —_ |
303-306, Ashwamegh Elegance - 3, Opp. SBI Zonal Office, Ambawadi, Ahmedabad — 380006 —MrGanesh Hari TTSep2022 AT et part and parcaT of e property bea T-0ct2003 RS, 8,99,0007- RUPEES

OFFER/TENDERWITHEMD

DATEANDTIME, FOROPENINGOFBIDS | 25th November 2023 from 10 AM to 10:30 AM

INSPECTION OF PROPERTIES 20th November 2023 Before 5 PM

LAST DATE FOR PAYMENT OF 25% OF | The paymentshould be made latest by next working day from the date of bid confirmation
ACCEPTED HIGHEST BID FOR

CONFIRMED SUCCESSFUL BIDDER

bhai Vandarvala Rs.14,05,254/- (Rupees | ing Plot No 4, Area Admeasuring 449.93 Eight Lakh Ninety Nine
2.Shree Ganesh | Foyrteen Lakh Five Thousand Sq.Ft Land Area and 541.93 Sq.ft. Carpet g’n‘aﬁ;{;"%’;’ggﬂgo? Thousand Only)
See Food, 3. Mrs. | Tyo Hundred Fifty Four Only )| Area,Sr No 37, Block No A1, Bhalpara Rs.15,72,223/- (Rupees | Eamest Money Deposit (EMD

Sushilaben Ganes . ; )
: Bid Increase Amount | Nr.Kamnath Society,Veraval, Gujarat, India, Fifteen |akh Seventy Twg  Rs. 89,900/- (Rupees
bhai Wandarwala 362265 (Built up area admeasuring 623 Thousand Two Hundred Eighty Nine Thousand Nine

Rs. 20,000/ (Rupees

(INCLUSIVE OF EMD)

LAST DATE FOR PAYMENT OF BALANCE | Within 15 days from the date of bid Confirmation
75% OF HIGHESTBID

LOANDETAILS LoanAccountNo. FEDAHMSTL0479068

UDIPI JAYA RESTAURANT (Borrower); BRIJESH ANANDBHAI PUJARI (Co - Borrower);
HARINAKSHIANAD PUJARI (Co-Borrower) & BISMITAANAD PUJARI (Co—Borrower)

Total Liabilities with further interest and other | Rs. 72,36,388/- (Rupees Seventy Two Lakhs Thirty Six Thousand Three Hundred Eighty Eight
charges Only) ason 18/10/2023

Important Terms & Conditions of Sale:

(1) TheAuction is conducted as per the further Terms and Conditions of the Bid documentand as per the procedure set out therein. Bidders may
go through the website of our E-Auction Service Provider, M/s. Inventon Solutions Pvt. Limited (Inventon) i.e. https://auctions.inventon.in
for bid documents, the details of the secured asset put up for e-Auction and the Bid Form which will be submitted online;

(2) Allthe intending purchasers / bidders are required to register their name in the Web Portal mentioned above as https://auctions.inventon.in
and generate their User ID and Password in free of cost of their own to participate in the e-Auction on the date and time aforesaid;

(3) For any enquiry, information, support, procedure and online training on e-Auction, the prospective bidders may contact Client Service
Delivery (CSD) Department of our Sales & Marketing and e-Auction Service Partner M/s. Inventon Solutions Pvt. Limited, through E-mail
ID: care@inventon.net or Authorised officer of Fedbank Financial Services Limited Mr. Lakhabhai Jotana— 9898294838

(4) To the best of knowledge and information of the Authorised officer, there is no encumbrance in the property / ies. However, the intending
bidders may inspect the property and its documents as mentioned above or any other date & time with prior appointment and they should
make their own independent inquiries regarding the encumbrance, title of property/ies put on e-Auction and claims / right / dues / affecting
the property prior to submitting their bid. The e-Auction advertisement does not constitute any commitment or any representation of
FEDFINA. The property is being sold with all the existing and future encumbrances whether known or unknown to FEDBANK FINANCIAL
SERVICES LIMITED. The Authorised officer / Secured Creditor shall not be responsible in any way for any third party claims / rights / dues;

(5) The successful bidder shall deposit 25% of the bid amount (including 10% deposited before bid) immediately on the sale being knocked
down in his favour. Payment to be made only in the form of Banker's Cheque/DD drawn in favour of ‘FEDBANK FINANCIAL SERVICES
LIMITED’ payable at MUMBAI.

(6) Thetenderers will notbe entitled to claim any interest if the refund of EMD is delayed for any reason whatsoever.

(7) The secured Asset(s) / property(ies) is / are offered for sale on “As Is Where Is”, “As Is What Is”, “Whatever There Is” And “No Recourse”
Basis. The Fedfina does not undertake any responsibility to procure any permission / license etc. in respect of the secured
asset(s)/immovable property (ies) offered for sale or for any dues / charges including outstanding water/service charges, transfer fees,
electricity dues, dues of the local authority and /or any other dues, taxes, if any, in respect of the said immovable secured asset (s) /
immovable property(ies).

(8) Ifthe dues ofthe FEDFINAtogether with all costs, charges and expenses incurred by it or part thereof as may be acceptable to the FEDFINA
are tendered by or on behalf of the borrower or guarantor(s) at any time before the date fixed for sale or transfer of the secured assets, the
secured asset(s) immovable property (ies) in question shall not be sold or transferred. The tenderers will not be entitled to claim any interest
on the amount already paid to the FEDFINA.

(9) For participating in the e-Auction, intending purchasers/bidders will have to submit / upload in the Web Portal
https://auctions.inventon.in the details of payment of interest-free refundable Earnest Money Deposit (EMD) of the secured asset as
mentioned above by way of Demand Draft in favour of ‘FEDBANK FINANCIAL SERVICES LIMITED’ payable at Mumbai along with
self-attested copies of the PAN Card, Aadhaar Card, Residence Address Proof, Board Resolutions in case of company and Address
Proof as specified above. The Borrower (s) / Mortgager(s) / Guarantor(s) are hereby given STATUTORY 30 DAYS NOTICE UNDER
RULE 8 (6) &9 (1) OF THE SARFAESI ACT to discharge the liability in full and pay the dues as mentioned above along with upto date
interest and expenses within 30 days from the date of this notice failing which the Secured Asset will be sold as per the terms and
conditions mentioned above. In case there is any discrepancy between the publications of sale notice in English and Vernacular
newspaper, then in such case the English newspaper will supersede the vernacular newspaper and it shall be considered as the final
copy, thus removing the ambiguity. If the borrower / guarantors / mortgagers pays the amount due to FEDFINA, in full before the date of
sale, auction is liable to be stopped. -- For detailed terms and conditions of the sale, kindly visit our official website & Link
www.fedfina.com & https://www.fedfina.com/public-notice-for-auction-cum-sale/ or contact the Authorised Officer Mr. Lakhabhai
Jotana-9898294838, E-mail ID: lakhabhai.jotana@fedfina.com of the Fedbank Financial Services Limited.

Special Instruction: - e-Auction shall be conducted by our Service Provider, M/s. Inventon Solutions Pvt. Limited (Inventon) on behalf of Fedbank
Financial Services Limited (FEDFINA), on pre-specified date, while the bidders shall be quoting from their own home / offices / place of their Bid
as per their choice above the Reserve Price. Internet connectivity and other paraphernalia requirements shall have to be ensured by bidders
themselves. Please note that failure of Internet connectivity (due to any reason whatsoever it may be) shall be sole responsibility of bidders and
neither FEDFINAnor M/s. Inventon Solutions Pvt. Limited (Inventon). shall be responsible for these unforeseen circumstances. In order to ward-
off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives whatever required so that they are
able to circumvent such situation and still be able to participate in the e-Auction successfully. However, it is requested to the Bidder(s) not to wait
till the last moment to quote/improve his / her Bid to avoid any such complex situations.

Prospect No
(IL100%6886) TwentyThousand Only) ~ | 9. ft Twenty Three Only) Hundred Only)
1. Mr. Naranbhai @ 03-Feb-2025 & Rs.15,70,7/72[{ All thal part and parcel or the property De.ar!- 24-Sep-2023 Rs. 20,60,000/- (Rupees
Prajapati (Rupees Fifteen Lakh Seventy| ing House No, 55, Land Area Ad Measuring-- Total Outstanding As | 'wenty Lakh Eighty Eight
2. Mrs.Jyotsanabery  Thousand Seven Hundred | 690 Saq.ft., Super Built Up Area Ad On Date 05-0 ct-92023 Thousand Only)
Narayanbhai Seventy Two only) Measuri.ng 810 Sq.ft. and Carpet Arga Ad Rs. 14,26,614- (Rupees | Eamest Money Deposit (END
PPrajapatth Bid Increase Amount | Measuring 405 Sq.ft, Shyam Vihar-2 co o0y Twenty Siy _Rs. 2,08,800/- (Rupees
90;05?152?463?2) Rs. 25,000/~ (Rupees Twenty Viapur, Vijapur, 382850, Gujarat, Mehsand  ,canq Six Hundred | Two Lakh Eight Thousand
Five Thousand Only) | India. Fourteen Only ) Eight Hundred Only)
1. Mr. Rajesh Sabe 08-Feb-2023 All that part and parcel of the property bearg'- 16-July-2023 Rs. 9,01,200/- (Rupees
2.MrDipak Sudhakaf  Rs.12,59,942/- (Rupees | ing Plot No-21, , Land Area Ad Measuring—roar Oufstanding as on  Nine Lakh One Thousand
Sabe, 3.Mrs.Sarla Twelve Lakh Fifty Nine 432 Sq. Ft., Carpet Area Ad Measuring 425 Date 05-Oct-2023 Two Hundred Only)

Sudhakar Sabe, 4. | Thousand Nine Hundred Fortyl Sq.Ft., Built Up Area Ad Measuring 579 Sq;

Mr. Vishnu bhai Two Only ) Ft., Shiv Dhara Residency, Beside Rudraksh

Tulsiram Vyawhare Bid Increase Amount Residency , Kareli, Nr Kareli Gam, Palsana
(Prospect No.861864 Rs. 20,000/- (Rupees Twenty| Surat, 394310, Gujarat,India

Rs. 10,90,162/- Earnest Money Deposit
(Rupees Ten Lakh Ninety (EMD) Rs. 90,120/-
' Thousand One Hundred| (Rupees Ninety Thousand

& 942820) Thousand Only) (Built up area admeasuring 245 sq. ft.) Sixty Two Only ) One Hundred Twenty Only)
1. Mr. Sultan 03-Feb-2022 & Rs.21,01,371/} All that part and parcel of the property beart 06-Oct-2023 Rs. 22,20,000/-
) H:alani (Rupees Twenty One Lakh | ing R.S.No-468-2, Plot No.-133 , Nury Park Total Outstanding as on (Rupees TwentyTwo Lakh
One Thousand Three Hundreq Near Rabhiya, Mashjit, RabhiyaMashjit; g Twenty Thousand Only)
2Mrs.Nagma d Seventy One Only) | J 361110, Gujarat, India Measuring o, Date 05-0¢t-2023
Sumra and Seventy One Only) amnagar, » Gujarat, India Measuring o "og 45 714/- (Rupees| Earnest Money Deposit
Bid A 624 Sq. Ft (Carpet area admeasuring 570 = .
id Increase Amount sa. ft. and Built up area admeasuring 655 Twenty Eight Lakh Forty (EMD) Rs.2,22,000/
(Prospect No | Rs. 25,000/- (Rupees Twenty S9- py uilt up uring Five Thousand Seven | (Rupees Two Lakh Twenty
850994) Five Thousand Only) | SA- ft) | Hundred Fourteen Only)| ~ Two Thousand Only)

1. Mr. Gauravbhai 10-Jun-2022 All that part and parcel of the property 24-Sept-2023 Rs. 12,23,000/-
Hasmukhbhai Rs.15,54,613/- (Rupees | bearingFlat  No 302, ~ Third  Floor—ogai Outstanding As| _(Rupees Twelve Lakh
Kaladlya., 2.Mrs. Fifteen Lakh Fifty Four Admeasuring 412 Sq.Ft. Krishna Apartment] On Date 05-Oct-2023 | Twenty Three Thousand

Chandrikaben Thousand Six Hundred | Kevdavadi, Street No 15, Rajkot, Rajkot, Rs.14.19.325/- Only)
Hasmukhbhai Thirteen Only) 360002, Gujarat,India  Ear .
Kaladiva. 3. Mr. ' ' (Rupees Fourteen Lakh | Earnest Money Deposit
Haamchbhai | B increase fmount Nineteen Thousand | (EMD) Rs. 1,22,300/-
b S. £9,0000= Three Hundred Twenty | (Rupees One Lakh Twenty
Thakarshibhai (Rupees Twenty Five
Kaladiya (Prospect Tﬁousand O¥1Iy) Five Only) TW?-I ngusgrgn'lﬁ;ree
No 848642) unar i
Date of Inspection of property EMD Last Date Date/ Time of E-Auction

15-Nov-2023 1100 hrs -1400 hrs 17-Nov-2023 till 5 pm. 20-Nov-2023 1100 hrs.-1300 hrs.

Mode Of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https:/lwww.iiflonehome.com and pay
through link available for the property/ Secured Asset only.

Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auction.
For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:- IIFL Homej
Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Account No:-9902879xxxxx followed by Prospect Number, d) IFSC Code:-
SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.

Dated: 20-10-2023, Place: Ahmedabad Sd/- Authorised officer -For Fedbank Financial Services Limited

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww.iiflonehome.com well ir]
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay:
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, lang
and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:
auction.hi@iifl.com, Support Helpline Numbers:@1800 2672 499.

7. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrsl

to 18:00 hrs between Monday to Friday or write to email:- auction.hl@iifl.com
8. Notice is hereby given to above said borrowers to collect the household articles,which were lying in the secured asset at the time of taking physica
possessionwithin 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law|
10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled ang
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.
STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date o
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Gujarat , Date: 20-Oct-2023 Sd/- Authorised Officer, IIFL Home Finance Limited
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